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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

Original Application No 463 / 2022

In the Matter of: -
Vipin Nayyar --- Applicant
Vs.

Union of India ---Respondents
Status Report on behalf Of District Magistrate, Dehradun.

1. This Hon’ble Court took up the aforementioned matter on
07.08.2024, and the next hearing is scheduled for 19.11.2024.

2. That in lieu of the continuation of the compliance report it was
been submitted by the Sub-Divisional Magistrate, Rishikesh
vide office letter no. 203/SPA/2024 dated 02.08.2024 ( Copy
already on record) that Respondent 6 and 7
i.e. Hide Out Café and Hotel Ganga Forest View moved an
application in the Hon’ble High Court regarding the impugned
demolition order and the Hon'ble High Court vide its order
dated 20.07.2024, ordered as follow: -

i
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“The petitioner is aggrieved by the order dated 16.5.2024,

whereby the property in question was sealed by the orders of
S.D.M/ presiding officer, MDDA, Rishikesh, as well as the
order dated 08.07.2024, whereby the property was directed

to be demolished.

Learned counsel for the respondents prays for and is grant@d
siv weeks' time to file a counter affidavit(s). List on
14.10.2024. In the meantime, the petitioner shall implead the

caveator as party-respondent in the matter.

Till then, status quo shall be maintained over the property in

question.” A copy of the said order is already on record.

3. That regarding Hotel Ganga Forest View 86, 86/1 Street No.
06 Virbhadra Marg Rishikesh District Dehradun, Hon'ble High
Court of Uttarakhand vide its order dated 24.07.2024,

mentioned as follow: -

“Order of demolition has evil and civil consequences to
petitioners. Therefore, it was incumbent upon them. the

competent authority to consider the stand taken by

petitioners in their reply.

However, the impugned demolition order is silent regarding
the reply, and the stand taken by petitioners therein has not
been considered, which is not in consonance with the
principles of natural justice on this short point alone, the

impugned demolition order is liable to be quashed and is
hereby quashed.

/

Y
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Accordingly, the writ petition is allowed. The matter s
remitted back to the Vice Chairman, Mussoorie Dehradun
development authority, to pass an order afresh only after
considering the reply submitted by petitioners within eight
weeks from the date of production of a certified copy of this
order. Petitioners shall be at liberty to produce the sanctioned

plan, if available with them before the vice chairman.” A copy

of the said order is already on record.

4. That the Vice- Chairman Vide its letter no 2460, dated 13th
November 2024 had informed the ADM(E), Dehradun
regarding writ petition number 1961/2024 Nitin Dev vs State,
that the respondent Shri Nitin Dev son of Shri Dev Raj has got
his building plan compounded by filing application number
OR/406/24-25/RE. The Authority has received the legal
opinion from his Advocate who has clarified in its opinion
dated 08.11.2024 and has informed that as per order dated
07.11.2024 it is cleared that opposite party has withdrawn his
writ petition no 1961/2024 from the Hon'ble High Court of
Nainital. Due to which the construction of the opponent has

been unsealed by the Authority on 08.11.2024.

5. That in relation to Writ Petition No. 1953/2024 i.e the Hotel
Ganga Forest View, the Respondent Shri Sunil Kumar Arora /
Shri Rajiv Arora, presented the certificate dated 27.09.2004
issued by the Municipal Corporation Rishikesh (photocopy
attached) and the letter of sanction dated 26.10.2024 was also
presented by the respondent regarding the construction

(photocopy attached). In addition to it, the respondent had also
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submitted an Affidavit in support. Keeping all the parameters
into consideration, the property of the respondent was
unsealed by the Authority. The letter of Vice Chairman,
MDDA to ADM, Dehradun is annexed herewith and marked as

Annexure A.

. That the Hon’ble Tribunal vide its order dated 07.08.2024
directed the District Magistrate to deposit the Cost of Rs
25000/- in compliance of the order dated 22.03.2024. The
Copy of receipt of Rs 25000/~ is annexed herewith and marked

as Annexure B.

. In view of the above, the present actions taken report may

kindly be taken on record.

N

N

Savin Bansal fewfewra}
Rgugn
District Magistrate
Dehradun
Through

DEEPAK BORA
Counsel for State of Uttarakhand

17, New Lawyers Chambers,

Setalvad Block, Supreme Court of India

New Delhi-110001
Mobile No. 9971578987

Email- adv.dee akbora@email.com
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h IN THE HON'BLE NATIONAL GREEN TRIBUNAL, // 2""4
AN
PRINCIPAL BENCH, NEW DELHI ~oT¢B, ey
\ ,k\ )NJL,,/;:;:' ,l-
. \ ( Ay
IN THE MATTER OF: \{\ﬁr
VIPIN NAYYAR -~ Applicant="
Vs.
UNION OF INDIA & ORS --- Respondent
AFFIDAVIT

I, Savin Bansal, Son of Shri Shashi Bansal aged about 40 years,
presently posted as District Magistrate, Dehradun, Uttarakhand,
do hereby solemnly affirm on oath and state as under;

1. In my above-mentioned official capacity, I am acquainted with
the facts and circumstances of the present matter, and I am
fully competent and duly authorised to file a present Affidavit.

2. That I have gone through the status report in the above-
mentioned matter and state that the contents are best of my
knowledge on record.

S That the annexures are true copies of their resgective

c,f‘é.‘ avit iz e)@n a
<..)C\'.\M \a..

i3 idor.di %.Q,Q,\) Qi

hrodun  Vogg ) e

é@W
o gﬁﬁ / 1 262‘4 VERIFICATION

Ag ,fc; -Ja HCTARY, D *\ ;\.un
I, the deponent above named, do hereby verify and say that the
contents by way of the affidavit are true and correct to my
knowledge based on the record, no part of it is false, and nothing

material has been concealed therefrom. Verified by me at
Dehradun, Uttarakhand on this !gday of November 2024.

¥

DEPONENT

DEPONENT

N
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Office of Mussoorie Dehradun Development Authority,
Branch Office, H-21, Rishi Lok Colony, Rishikesh, District-Dehradun.

Letter No.: 2801 /24-25 Date-14.11.2024

To,
Joint Secretary, M.D.V. Primary / Sub-District Magistrate,

Rishikesh.

Subject: - Original Application No.463/2022 filed in Hon'ble National Green
Tribunal, New Delhi in respect of Nayyar Vs. Union of India.

Madam,

Please take cognizance of the office letter number 735/LBC-2024 dated 08
November, 2024 of Additional District Magistrate (Administration) Dehradun
attached in front of the above subject. Regarding the matters mentioned in the
letter, the official report of the Authority Branch Office, Rishikesh has been sent to
the concerned Vice President through the Authority's letter number 2460/24-25
dated 13 November 2024, a photocopy of which is attached and sent to you for

your respectful perusal.

Please send for respectful information.

Enclosure-As above.

Yours sincerely,
Assistant Engineer,
Branch Office, Rishikesh.

Nouaazr%w Copy
K. URN @Amm

Advocats & NOTARY,Dohiradun
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A Office of Mussoorie Dehradun Development Authority,
Branch Office, H-21, Rishi Lok Colony, Rishikesh, District-Dehradun.

Letter No.: 2801 /24-25 Date-13.11.2024

To,
Additional District Magistrate,

Dehradun,

Subject: Original Application No.463/2022 filed in Hon'ble National Green
Tribunal, New Delhi in respect of Nayyar Vs, Union of India.

Sir,
Please take cognizance of your office letter number 735/LBC-2024 dated 28

November, 2024 regarding the above subject. Regarding the matters mentioned in
the letter, the working order of the Authority Branch Office, Rishikesh is as follows-

1. Itis to be informed regarding the writ petition number 1961/2024 Nitin Dev Banan
State that in the present case, due to illegal construction work done by the accused
Shri Nitin Dev son of Shri Dev Raj resident Rishikesh, after due hearing, the
Authority passed sealing orders by its order 2254 dated 16 May 2024, in compliance
with which the construction of the opponent was scaled by the Authority dated
11.05.2024. Presently, the opponent has got his construction mitigated through the
Map Application No. OR/0406/24-25/RE. Legal opinion has been obtained from the
Authority Advocate on the file in question, The Authority Advocate has clarified in
his legal opinion dated 08.11.2024 and has informed in writing that the writ petition
number 1961 (MS) of 2024 filed by the opponent in the Hon'ble High Court of Nainital
has been sealed on (photocopy enclosed) as is clear in the final decision dated
07.11.2024 in the appeal filed by the new High Court (photocopy enclosed). Due to
the opponent getting his construction mitigated and withdrawing his writ petition
number 1961 (MS) of 2024 filed in the Hon'ble High Court of Nainital in relation to
the case, the sealed construction of the opponent has been unsealed by the Authority

on 08.11.2024.

1. It is to be informed regarding the writ petition number 1953/2024 Hotel
Ganga Forest Beau vs State that in the case against the party Shri Sunil
Kumar Arora / Shri Rajiv Arora, Hotel Ganga Forest Beau 86. 86/ 1, Gali No.-
06 Virbhadra Marg Rishikesh, the demolition order dated 08.07.2024 passed
J—— by the Authority in case number SRI-0001/2022 was stayed by the Hon'ble
' "‘/1,4’«\' / ﬁ'}\HJgh Court, Nainital in respect of the case writ petition number 1953 /2324
7 -)/”"“\\Uﬁd\:g:r the said Act, the demolition order dated 08.07.2024 passed by the
uthority has been cancelled and the petitioner has been ordered to present

E _'0“-_: ‘.(;’, Y
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all the documents for hearing and to take a decision after providing an
opportunity for proper hearing. In this regard, on the basis of the certificate
dated 27.09.2024 issued by the Municipal Corporation Rishikesh regarding
its construction by the opponent (photocopy attached) and the affidavit dated
26.10.2024 (photocopy attached), the property of the opponent which was
sealed by the Authority on 16.05.2024 has been released from the seal by the
Authority.

Please send the report for perusal/cognition.

Yours sincerely

Vice President

Chairman Mussoorie

Dehradun Development authority
Dehradun

— A
Attestay

Km. URNv7
: A B
Advocats & NDTARY,igel}IEdAun
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WPMS No. 1961 of 2024
Hon'hle Pankaj Purohit J,
Mr. Dushyant Mainali, Advocate for the petitioner.

2. Mr DS, Bora, S.C. for the State.
3. Mr. Rahul Consul, Advocate for respondent no.2.

Withdrawal Application (1A Ne.d ol 2024)

4. Itis contended by learned counscel for the petitioner that

the petitioner wants to withdraw the writ petition as the writ
petition has now rendered infructuous as no cause of action
survives as the compounding application filed by the petitioner

has already been allowed by the rcspondcm Authority-
M.D.D.A.

5, Accordingly writ petition is dismissed as wi thdrawn.
(Panksj Purobit, J.)
- ~ 07.11.2024
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Ollice Notes,
teponts, orders
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or directions and
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with Signatures

COURT'S OR JUDGES'S ORDERS
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WPMS No. 1853 of 2024
Hon'ble Manoj Kumar Tiwari, J.

Mr.
petitioners.

2.  Mr. Rahul Consul, Advocate for respondent
nos. 1 to 4.

3. Mr. KK. Sah, Addl. csC and
Mr. Suyash Pant, Standing Counsel for the State
of Uttarakhand/respondent no. 5.

4.

5. Petitioners own a building at Veerbhadra’
Road, Rishikesh, which according to them was
purchased in the year 2018 from M/s Express

Towers Ltd, It is further their case that the entiyey).
property comprised

Neeraj Garg, Advocate for the

Mr. Vipin Nayyar, Caveator, in person.

registered salé deed in the year 2006.

6. A demolition order has been passed )Lﬁ‘,%c
respect. of the said building,” by . Mussoore"
Dehradun Development Authority vide order

of “land; “angd . building} |
originally belonged to. Mr. ‘Dayal Singh Rawat;|
who sold it to M/s M/s Express Towers Ltd., by a |

dated 08.07.2024. Petitloners have challe
the said order in this writ petition.

7. The sole ground of challenge is th i
earller writ petition filed by petitioners Wil
show cause notlce, this Court granted

nged’

LXY

against a

- liberty o
petitioners to submit reply to the Cétl:’?gi{e?: :

authority and the competent authorit W

to consider petitioners' reply Ya,fés a;ﬁiﬂ
appropriate order, but the reply submitted by
petitioners has not been cong|

. dered at all.
B. Learned counsel for pe rends
that the demolition ord petitioners contends

er has sedyn @
mechanical manner, withq been passed y

—
4

© AN
o ~Q'~/

u reply to
the show cause notice, t considering rep

o Y L VIR Y
* ;-‘ . o AL
., . <

He referred to thel
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e — —dvert to
demolition order, whic fact, do no

A er submits
the reply glven by patitioners. e furth

Aor aqgainst the
that demoliton has been ordered 89

' round that
bullding of petitioners, only on the 9

s in their
interim order was refused 0 petitioner
earllar writ petition.

learned
9. Per contrd, Mr. Rahul gg::u"oehraduﬂ
counsel appearid or Mulsti that petitioners
Development Authority subrnd Jce rigd P nctioned
were repeatedly asked to procu o Tould not
hause plan, however, petition < that this
produce the same, which lndlr:?Jt canctioned
building  was constructed wlthothe o mperent
house plan. He thus submits that ne O rder of
authorlty was justified In pass gtion
demolltion against the bullding in ques .

10. Order of demolition has evil anc;lt S-:\:s‘
consequences to petitioners; therefore, | >
incumbent upon the competent. autho.rlty (

consider the stand taken by petitioners in_their |
reply. However, the impugned demolition order
IS silent regarding the reply and the s;and_taken
by petltioners therein, has not been con_sxdered
which Is not in consonance-with-the principles of
natural justice. On this short point alone, the
\mpugned demolition order is liable to be
quashed and is hereby quashed.

11. Accordingly, the writ petition is allowed.
The matter is remitted 'back to the Vice
Chairman, Mussoorie Dehradun Developmenc|
AUERGFIty  to pass Grder, afresh, orly  afier
consldering the reply submitted by petitioners
within eight weeks from the date of production o;‘
certified copy’of this order. Petitioners shall be at
liberty to produce the sanctioned plan, if
avallable with them before the Vice -

AL 3 \‘ \\ .
--—-"'"\! . N
."' §\\ #‘!'&\:T:é\k:\m:a
(Manoj Rumar |
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miliary Office: ) ﬁ
668 ATL2L, AN2200LG-8 Phase- |,

Indrapuram Colony,
\ ' Genernl Mahadey Singh Raad,
/' A" . Dehradun,- 248001,
‘ - Maobhile- 9897001990,
Timalil : amit_4926@yahoo.co.in

—

f o Confidentinl & Privileged Communicntion
Subjeel to Coungel = Client Privilege

Dated: 08.11:2024,
To,
The Assistant Engincer

MDDA,
Rishikesh.,

Reg : Opinion in Case file No. C-0003/2022 in the name of Shri Nitin Dev, Hide
Out Café, Rishilkesh.

Sir,

An opinion has been sought as Lo the [urther proceedings to be initiated by MDDA in
the matter at hand after the com pounding of the map.

Record reveals that the Compounding Map No. OR 0406/2024-25/RE-2 submitted on
30.09.2024 by the Applicant has been approved on 01.11.2024. Further, the Wt
Petition No. 1961 (M/S) of 2024- Nitin Dey V/g State and others filed by the Applicant
stands withdrawn on 07.11.2024. Copy of'the order is enclosed,.

The Writ Petition has also been withdrawn and (he inlerim order dated 20.07 2024 for

maintenance of status quo slundy [inully morged with [inal order dated 07.11.2024 of
withdrawal. S

In view of the withdrawal o[ lhe ¢ forasaid Weit Petition

as well as com oundji
. . H l
map, the premises sealed is linblo (o ho de-yenled, ’ SRS

TR T s

Submitted

AMIY CHAUDHARY g \Q 310

ADVOCATE, R

Encls: Opinionalong wilh “"ll’i”ul(‘uw[n‘]|. ‘ N
Dev, Hide Out Cu [y, Rl.‘ill“\'L‘.‘ll;.L 0. C-q03y 2022 the name of Shri Nitin

Attestod Phoi@opy

o
Km. URRiL/, BHATIA

Alveeaa S NOTA ‘(\l,(“' shiradun
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Office: - Municipal Corporation Rishikesh.
Haridwar Road Rishikesh, District-Dehradun, Pin-249201

Municipal Corporation Rishikesh: www.nagarnigamrishikesh.com,
npprishikesh@gmail.com: 0135-243-0015, : 18003135292

Letter No.: 219/Bhawankar/07/2024-2025 Dated:- 27/3/2014
certificate

It is certified that the property number old-86/86/1, Virbhadra Marg,
Rishikesh which was earlier registered in the name of Shri Dayal Singh Rawat
in the Municipal Corporation records, which property (constructed building)
has been registered since 1977-1982. At present, a part of the said property
number-86/86/1, Virbhadra Marg, Rishikesh is registered in the Municipal
Corporation records as property number-97/1, Virbhadra Marg, Rishikesh in
the name of Mrs. Rama Arora wife of Shri Madan Lal.

Tax and Revenue Superintendent
Municipal Corporation, Rishikesh

(W
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H~ Office of Mussoorie Dehradun Development Authority, Branch Office, H-21,
Rishilok Colony, Rishikesh, District-Dehradun.

Letter No.: 2802/24-25 Date-14 November

To,
Joint Sccretary, M.D.V.P./ Sub-District Magistrate, Rishikesh.

Sir,

Please inform regarding writ petition number 2094 /2024 Hotel Ganga
Forest View vs State that the case in question is pending in the Hon'ble High
Court, Nainital and the date for hearing in the case is fixed as 30.12.20214.
The opponent has submitted a notice in the office to the effect that he is
withdrawing the writ petition 2094 /2024 filed/pending in the Hon'ble High
Court (photocopy attached).

Kindly send it for your information.

Attachment: As above.

Yours truly

Assistant
Branch Office, Rishikesh.

prinsiac Pholo Copy
"’*é'v‘.il.fzmﬁ’ ATIA
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IN THE HON'BLE HIGH COURT OF UTTARAKHAND A\
NAINITAL

INDEX
IN
WITHDRAWAL APPLICATION NO.............. OF 2024
(On behalf of petitioners)
IN
WRIT PETITION NO.: 2094 OF 2024 (M/S)
(Under Article 226 of the Constitution of India)

(DISTRICT: DEHRADUN)
Hotel Ganga Forest View & Another

........Petitioners
b VERSUS
te of Uttarakhand & Others
B8L1C, GOvVT,
b OF 14,0 e Respondents
L N7,
* —8—N~!;j) Particulars Page No.
N1 117 e |
/'f‘(,MA )’/ﬁi\‘}h’dex
R Regn. NOAZA(idrawal Application
3. Affidavit
o (ubBDy LB Annexure No.1 — Copy of order dated
ey oN —J ¥ ;7-\&9-10-2024.

/11/2024

No—-">"1

Advocates
Counsel for the Petitioners

- et Ml
. { s 3
) 0.} gpewtvenn, &8 .
A >
T % Sy ) v 44 flrsads.,
4 g L], 00y, 0% "('-'.;l,._ . o
' & s > 14
AR & s J
s o Mg gy -4 %00 v

=5 1 873496 ¢ i ! :

€ - a2 3 e <
iy Sun g
2 . L .

(¥ Scanned with OKEN Scanner




23

674
" IN THE HON’BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL
WITHDRAWAL APPLICATION NO.....ccovuueue OF 2024
(On behalf of petitioners)
IN

WRIT PETITION NO.: 2094 OF 2024 (M/S)
(Under Article 226 of the Constitution of India)

(DISTRICT: DEHRADUN)

1.  Hotel Ganga Forest View, 86 & 86/1, Virbhadra Road,
Rishikesh, District Dehradun, through its Authorized
Representative Sri Manoj Kumar, aged about 43 years,

Nagar, Shakarpur, East Delhi-110092.

2. Smt. Rama Arora, aged about 70 wife
Lal, resident of 244, Priyadarshni Vihar;
Shakarpur, East Delhi-110092 througl:m :
authorized representative Sri Manoj Kum‘a.
about 43 years, S/o Shri Madan Lal, R/o 244,
Priyadarshni Vihar, Laxmi Nagar, Shakarpur, East

Delhi-110092.

........ Petitioners

VERSUS
1. State of Uttarakhand through Secretary Urban
Planning Housing and Development, Secretariat

Complex, Subhash Road, Dehradun.

2. Joint Administrator Uttarakhand Housing And Town
Development Authority, Dehradun.

R
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Commissioner Garhwal Mandal/Chairman Mussoorie-

Dehradun Development Authority, Dehradun.

4.  Mussoorie-Dehradun Development Authority, having its
Office at Transport Nagar, Saharanpur Road,
Dehradun, through its Vice Chairman/Secretary.

5. Sub-Divisional Magistrate/Presiding Officer, Mussoorie-
Dehradun Development Authority, having its Branch

Office at H-21, Rishilok Colony, Rishikesh, sth U/9</
/\:'" W ‘(\)\,\P\R O

>

Dehradun.
6. District Magistrate, Dehradun. \ . |<
7.  Vipin Nayyar, S/o Surinder Kumar NayyarX\}f R

Gali No. 8, Veerbhadra Road, Rishikesh, D
Dehradun.

To,
The Hon'ble Chief Justice and his other companion

Judges of the aforesaid Court
The humble application of the applicant named above
most respectfully showeth:-
1. That the instant writ pelition has been filed seeking
following relief: -
a) Issue a wri, order, or direction in the nature of

certiorari quashing the impugned order dated 15-

07-2024 passed by Chairman
MDDA/Commissioner Garhwal Mandal
. ,_,.if,--..-;-‘(é?q:exure No. 1 to the writ petition), (whereby

S
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Commissioner Garhwal Mandal/Chairman MDDA

holding that since he is party respondent before

National Green Tribunal in OA No. 463 of 2022,
dia & others, has no

Vipin Nayyar Vs. Union of In
titioners and

jurisdiction hear the appeal of pé

consequently recalled the order dated 11-06-

2024, dismissing Appeal No. 151 of 2023-24,
ry MDDA,

Hotel Ganga Forest View Vs. Secreta
(Under Section 28-A(4) of The Urban and
Country Planning and Development Acl, 1973)
and directed to place the file of appeal before
retary Housing State of Uttarakhand).

a writ, order or direction, directing Joint

the interim relief application as well as revision of
petitioners bearing no. RN/0020/2024 U/s 7-B(4)
of The Uttarakhand Urban and Country Planning
and Development Act, 1973 filed against order
dated 11-06-2024 of learned Commissioner
Garhwal Mandal/Chairman MDDA at the earliest
possible date, if possible by the next date fixed

i.e. 13-08-2024.
c) Any other order or direction which this Hon'ble

s ;p ci;urt deems fit and proper in facts and
circumstances of the case, be passed

° -."“ ) s AN .,'
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d)  To award cost of the petition lo the Petitioners.

2. That during pendency of instant writ petition Vice
Chairman Mussoorrie-Dehradun Development
Authority, Dehradun after considering the documents
filed by petitioners, vide order dated 29-10-2024

directed the premises of pelitioners to be de-sealed. In

compliance of order dated 29-10-2024 the propenrty has
been de-sealed. Copy of order dated” 29-10-2024 is

=7 D
being filed herewith and marked as Annexure- %\

3 - \ ).P‘F\R /\\
this application. ,/ DTALA ) &"“, | o
= T \ g
“KT F‘*'. .‘.r‘\ .w
3. That in view of subsequent development" w @355‘3,‘;&% J
) \,L{.J

(5

order dated 16-05-2024 directing sealing \o—)z/tﬁ‘e oY )
property lost its significance and stands revoked as a
consequence of passing of order dated 29-10-2024

the proceedings arising out of order dated 16-05-2024

and its consequential proceedings have become

infructous,

That as such in view of the aforesaid development, no

(¥ Scanned with OKEN Scanner
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this Hon'ble Court to withdraw the writ petition, with

liberty to file afresh, if need be.

That as such it would be expedient in the interest of
justice that petitioner be permitted to withdraw the writ
petition with liberty to file afresh, if need be, failing

which petitioner shall suffer irreparable loss.

PRAYER

is, therefore, most respectfully prayed that

J{\

o

| application be allowed, petitioner be

afresh petition, if need be, and writ petition be
dismissed as withdrawn with the liberty to file fresh writ

petition, if need be, failing which applicants/petitioners

shall suffer irreparable loss.

Dated: 11112024

Km i

'rJL" o “/

At
Gf (/’ {?‘ “ “r/\

Hr(' Wy

(NEERAJ GARG) (YASHPAL SINGH)

Advocates
Counsel for the Petitioners

GOVT. OF INDIA

) | ATTEST@&COPY
. NOTAR . DELHI

W 1.4 NOV 2024
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’J IN THE HON'BLE HIGH COURT OF UTTARAKHAND AT
NAINITAL

AFFIDAVIT
IN
WITHDRAWAL APPLICATION NO.....ccveeenee OF 2024
(On behalf of petitioners)
IN
WRIT PETITION NO.: 2094 OF 2024 (M/S)
(Under Article 226 of the Constitution of India)

(DISTRICT: DEHRADUN)
Hotel Ganga Forest View & Another

VERSUS
State of Uttarakhand & Others

aqed about 43 years Slo Shri
Madan _Lal, R/o 244,
Priyadarshni _Vihar, Laxmi

Nagar, Shakarpur, East Delhi-
110092.

Deponent
|, the above named deponent do hereby solemnly

affirm and state on oath as under:-

1.

That the deponent is the authorized representative of

Petitioner No. 1 and son and authorized representative

of Petitioner No. 2 in the aforesaid writ petition and as
}/ﬁﬁ/
AU
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,J such he Is well acquaintad with the facts deposed 1o
| hereunder:-

l, the deponent above named do hereby declare that
contents of para na. 1 of this affidavit and those of para nos.
.............................. of the accompanying application are
true to my personal knowledge and those of para
BYCHE st s Sy Ei st S N are based on records. No part
of this affidavit and accompanying application i¢ false and
nothing material has been concealed. SO HELP E GOD.

\/ DEPONENT)
1ISHAL KUMARL Advocate, D/ 2 Xw//zﬂ do

reby identify the deponent Sri Manoj Kumar, aged about
3 years, S/o Shri Madan Lal, Rlo 244, Priyadarshni Vihar,
Laxmi Nagar, Shakarpur, East Delhi-110092, from his

Aadhaar Card bearing No.: 2856 8155 7445. » a/
/75
(Advocate)

Reg. No.-

Solemnly affirm before me on this day of

November, 2024 at about /am/pm, by the deponent,

who has been identified by the aforesaid Advocate.
I have satisfied myself by examining the deponent

o who has understood the contents of the affidavit and
\ttested ! . o
BAto Cogecompanying application, and which has been

read-over
Km.UR.’A L BHAT! .
Nheais a4 (}JI?AR Y’g&\]?r;ﬁgd explained to her by me.
e (NOTARY)
} 4 NOV 2024
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Office of Mussoorie Dehradun Development Authority, Branch Office 21.
Rishi lok Colony, Rishikesh, District-Dehradun.

Letter No. 2350/C-0001/2022 Date 29/10/20024

Mr. Sunil Kumar Arora / Mr. Rajiv Arora
Hotel Ganga Forest

86 86/ 1, Gali No.-6, Virbhadra Marg,
Rishikesh, District Dehradun.

Against the demolition order dated 08-07-2024 passed by the Authority, the
opposite party Hotel Ganga Forest Beau Smt. Rama Arora filed a writ petition
number-1953/2024 in the Hon'ble High Court, which accepted the said writ
petition by the Hon'ble High Court, cancelling the demolition order and giving
due effect to the undersigned to provide all the documents for examination
and hearing to the petitioner and ordering to take a decision in the said case.
The petitioner / opposite party was given ample opportunity to explain and a
copy of the certificate dated 27-09-2024 issued by Municipal Corporation
Rishikesh in respect of the said property i.e. property number-86.86/1
Rishikesh was presented by him, in which it is mentioned that the said
property is recorded in the municipal records as built in 1977-1982 and an
affidavit was also presented by the opposite party in which if there is any
deviation in the said property pre-condemned pre-construction building, then
he submitted an affidavit to mitigate the same and opinion was obtained from
the authority's advocate.

Therefore, keeping in view all the records and the certificate issued by
Municipal Corporation Rishikesh and the seal, the said property which was
earlier sealed on 16-05-2024, is de-sealed on the basis of the same and to
mitigate the deviation.

Mussoorie Dehradun Development Authority
Branch Office Rishikesh.

Copy sent to Sub-Divisional Magistrate, Rishikesh for information. Assistant
Engineer, NDVG Branch Office Rishikesh for compliance. %

Vice Chairman Mussoorie
Dehradun Development Authority
Branch Office Rishikesh.

TATIA

dvecals & NOTARY, Dahnadun
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ANNEXURE-B 1
. L/vé" % s ~ D4 n n
¢5Toy,  National Green Trifunal Bar Association -
\/ \/ .28, NGT Complex, Faridkot House, Copernicus Marg, New Delhi - 110001
\\/”v“‘%&%ﬂy Room_tr\(la?. :2+91-9910§mg(?; E-Erlnr;il :Oinfoo@ngtba.org Website : www.ngtba.org
Q\\\ KEYI0EH LL/’ .

S\ y
o 061111 20,29,

Receipt No. : 4 8 6 |

Received with thanks from DIRS‘;BG'C% HQj?ﬁﬁajﬂge\ﬂthHmmJ@m?%o&m
an amount of Rupees ngm@(j'{vﬁ.'ﬁﬁau%anollgfxbl/” .......................................................

through Cash / Cheque / BankBTARt NO. .3 LB L et
Dated .Q.S.jlﬂ/mzr}/. .......... Arawn on o..L 00 Bk snsseses s
m..C).-.H.N.o...?..?i.é.&./.mzz..,..a.:.H.;,f..o.}..[.o.é’.[..zazi...
\J |' 'n Noyuosu ‘Treasurer / Secretary
pn Nagyer
Union. © Ef Th & q
/7% : NGT Bar Association

(% Scanned with OKEN Scanner



	235498a5fbe60679c00a86440b9850e5dd64e3538f6276afdac7f5fab4bdeb7f.pdf

